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CASE NO. :
Appeal (crl.) 815 of 2006

PETI TI ONER
JAI SI NG

RESPONDENT:
STATE OF MAHARASHTRA

DATE OF JUDGVENT: 31/01/2008

BENCH
P. P. Naol ekar & Lokeshwar Singh Panta

JUDGVENT:
JUDGVENT

ORDER

Havi ng heard t he argunents of the | earned counsel appearing for the parties and
gone through the judgnents of ‘the courts below and the evidence of the w tnesses
particularly the eye witnesses PW8 and PW9, we do not find any infirmty in the
judgnent passed by the trial court and that of the H gh Court uphol ding the
conviction and sentence of the accused-appellant. The crim nal appeal is, accordingly,
di sm ssed




